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- 	 Office note as to 

	

[)ate of 	 Order with SignatUrt 	 action (if ally) 

	

Order 	 taken on odar 

	

14.3.9 	 It is submitted by the learn2d 

lawyer for the petiticner that he dcs no 

want to pursue the petiticn as he has ncz't 

no further instructicn from the petitl(.ner. 

Under thfz. Ci.Lcumstainces, the 	a 

Petitict-i is dismissed as withdrawn. 

Learned lawyer for the 

-.petiticner seeks liberty to file further 

application, if necessary. Ji may do so 

;: in accordance with law, 

Learned Senior Standing CounSel 

f1L. /shok Nohanty c*i behalf of the 

Resp1ndents is present and heard, 

viceme L1. 

renter(jiñ10 ) 


